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ROC 7¢59/2013-B.5PL
Sir/Madam,

SUB: ODISHA ADMINSTRATIVE TRIBUNAL (OAT) - Filling up of one post
of the Judicial Member in Odisha Administrative Tribunal which will fall
vacant from 12.07.2014 - Willingness from eligible of ficers - Called for -

Regarding.

REF: Letter No. 32725/Gen, dated:19-11-2013, from the Joint Secretar_y to
Government, General Administration Department, Government of Odisha,
Bhubaneswar - 110 001.

-000-

T am to state that the Joint Secretary to Government, General Administration
Department, Government of Odisha, Bhubaneswar, in his letter referred to above, has
informed that one post of Judicial Member, Odhisha Administrative Tribunal (QAT) will
fall vacant with effect from 12.07.2014 and the State Government have decided to fill
up the said post from the eligible and willing Officers. The profarma along with the
letter of the Joint Secretary to Government, General Administration Department,
Government of Odisha, Bhubaneswar were placed in the High Court Web site
i.e., http://he.ap.nic.in.

I am, therefore, directed, to request you fo circulate the same among the
District Judges working in your District/ Unit and the Officers who were eligible may
download the copy of letter of the Joint Secretary to Government, General
Administration Department, Government of Odisha, Bhubaneswar, from the
High Court's Web Site and submit their willingness applications in the prescribed

profarma enclosed to the letter, directly to the High Court, on or before 02.01.2014 by
SPEED POST or any other source.

Yours faithfully
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The Chief Judge, City Civil Court, Hyderabad
The Metropolitan Sessions Judge, Hyderabad
The Chief Judge, City Small Causes Court, Hyderabad

THE PRL. DISTRICT AND SESSIONS JUDGES:

Adilabad, Anantapur, Chittoor, Cuddapah, East Godavari at
Rajahmundry, Guntur, Karimnagar, Khammam, Krishna at Machilipatnam,
Kurnool, Mahabubnagar, Medak at Sangareddy, Nalgonda, Nellore,
Nizamabad, Prakasam at Ongole, Rangareddy District, Srikakulam,
Visakhapatnam, Vizianagaram, Warangal and West Godavari at Eluru.




BY SPEED POST

No. 32725 /Gen. Bhubaneswar, Dated the 10" November, 2013
GAD-FE-ST-0056-2013

From:
P. Khuntia
Joint Secretary to Government
Tel: 0674- 2322369, Fax: 0674- 2393721
e-mail: khuntiap@gmail.com

To
The Registrar General
High Court of Andhra Pradesh, Hyderabad-

Sub: Invitation of applications from the eligible and willing persons
for appointment as Judicial Member in the Odisha Administrative
Tribunal.

Sir/Madam,

| am directed to say that the post of one Judicial Member, Odisha
Administrative Tribunal (OAT) will fall vacant with effect from 12.7.2014.
The State Govt. have decided to invite applications from the eligible and
willing persons for filing up the vacancy of one Judicial Member in the
OAT. The Odisha Administrative Tribunal has its Principal Bench at
Bhubaneswar and the Permanent Bench at Cuttack. The post carries the
pay scale of Rs.80,000/- (fixed) reduced by the gross amount of service
pension and such other allowances on Rs.80,000/- .

2. The following provisions of the Administrative Tribunals
(Amendment) Act, 2006 are quoted below for reference;

(i)  The conditions of service of the Member, OAT shall be the same as
applicable to Judges of the High Court.

(i) A person shall not be qualified for appointment as a Judicial
Member unless he is-or-qualified to be a Judge of a High Court or he has
for at least two years held the post of a Secretary to the Government of
India in the Department of Legal Affairs or the Legislative Department
including Member-Secretary, Law Commission of India or held a post of

Additional Secretary to_the Government of India in the Department of
Legal Affairs and LediigtitesrDépaftraent..at lleast for a period of five
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In view of the above provisions of A. Ts (Amendment) Act, 2006, the
Members of Bar who are qualified for appointment as a Judge of the High
Court in terms of the constitutional provisions are also qualified for
appointment as Judicial Member in the Administrative Tribunal. However,
as per the guidelines of Government of India, DoP&T Letter
No.A.11013/24/98-AT dated 29.1.2002 the Selection Committee should
ensure that practising Members of Bar selected and kept in the panel of
Members are persons of standing in their community. For this purpose,
they may ordinarily consider such practising Advocates who have
declared an income of at least Rs.3.00 lakhs per annum in each of the
three years preceding the year of selection.

(i) A Member shall hold office as such for a term of five years from the
date on which he enters upon his office extendable by one more term of
five years, provided that no Member shall hold office as such after he has
attained the age of sixty-five years.

(iv) Where a serving Government officer is appointed as a Member, he
shall be deemed to have retired from the service to which he belonged on
the date on which he assumed the charge of the Member but his
subsequent service as Member shall, at his option, be reckoned as a
post-retirement re-employment counting to pension and other retirement
benefits in the service to which he belonged.

3. It is requested that the above vacancy may kindly be circulated for
wide publicity and name of such eligible persons who are willing to be
considered for the post of Judicial Member in the OAT may be forwarded
along with their applications/bio-data in the enclosed format as well as the
information on the following points.

(a) It_ should be clearly stated that the person(s) is/are clear from
vigilance angle. In case any penalty had been imposed in the past
against any officer under the relevant Service Rules, the details of
the same may also be furnished.

(b) Original CR dossiers, failing which certified copies of Confidential
Reports for the last five years in respect of recommended officers,
may also be sent positively along with the applications.

(c) Inte(estc_ad officers may also send advance copies of their
apph_cat:ons. Ac?vance copies of the applications would be
considered only if the actual applications are later received with all

the apgve Necessary requirements from the cadre controlling
authorities.



4.  The applications should reach the Special Secretary to Government
of Odisha, General Administration Department, Odisha Secretariat,
Bhubaneswar- 751 001 on or before 15.1.2014. Applications received
after the due date will not be entertained. Applications/bio-data which are
found incomplete and information required under para 3 {(a)(b){(c)
wherever applicable are not received shall also be summarily rejected.

5. It has also been our experience in the past that sometimes persons
selected for appointment seek extension of time on one pretext or the
other and quite often decline to join later without cogent reasons which
would vitiate the entire selection exercise. It is, therefore, requested that
particulars of only those persons may be forwarded who, once selected,
will be joining the Odisha Administrative Tribunal.

This vacancy circular is being uploaded in this Department website
www.orissa.gov.in/ga/ and also going to publish in English and Odia
dailies.

Yours faithfully,

. \wl Z}
Joint Secretary to Government

Memo No. 323246 /Gen Date: 4 \\- 2613
Copy forwarded to the Secretary to Government of India,
Department of Personnel & Training, North Block, New Delhi / Registrar,
OAT, Bhubaneswar for information. m
LR

Joint Secretary to Governl%ent
Memo No._32%2F /Gen Date: - w. =o\3

Copy forwarded to the Head, State Portal Group, Odisha
Secretariat, Bhubaneswar for information and necessary action.

He is requested to upload this advertisement in the official website
of G.A. Department immediately.

Joint Secretary to Governr‘n’%nt




PARTICULARS / BIO-DATA FOR THE POST OF JUDICIAL MEMBER IN
THE ODISHA ADMINISTRATIVE TRIBUNAL

1. Name

2. Date of birth
(attach documentary proof)

3.  Educational Qualification

4.  Address
(a) Permanent

(b) Present Communication

(¢) Tel No. & E-mail ID, if any

5. Current/ Past Service
1. High Court Judge
ii.  Indian Legal Service
iii.  Judicial Service
iv.  Member of the Bar

6.  Details of postings

7. . Experience in completed years
i. Lower Courts
ii.  High Court
iii.  Supreme Court
iv.  Judicial Service

8. Inthe case of High Court Judges
(date of appointment as High
Court Judge and place of posting)

9. Date of superannuation (if applicable) :

e




10.

11.

In case of Members of Bar
(a) Details of income during the last
3 financial years
(copy of the income-tax returns to be attached)
1. Financial year 2012-13
ii.  Financial year 2011-12
iii.  Financial year 2010-11

(b) Details of Registration in the Bar :
(attach copy of the R.C)

(c) Whether qualified for appointment :
as High Court Judge as per
Article 217(2) of the Constitution

Special knowledge in dealing with

service matters and laws
(please elaborate)

SIGNATURE




